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3. The houshend of the spplicant, while
| working as UG disd in harness, after rendering about 26
on 10,6, 1986, Aovording  to the
applicant the first o sons are married  argd ying
ard  the thivd son for  wiw
» N
the present Appl o (R
L
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4. The learned counsel Tor the aspplicent  ste
in addition to  the Family e amounting o
Ra . 708/ per  ponth,  the appl lcart aad v abxout.

Rs. 50,000/~ by way of Provident Fund and anobther sum of

ma et counsel  for

Ra. 15,000/~ towards Gratuity. The 1

aoappdicant. furbher

at, her ten sons  are

in private ar and that they are mot, Tooking

TN tha  responcdents

T due Lo modernissbion in Lhe Goverm

Irdia Pre

G, cbhére  Is no post of LLDWC. T An whioh  the

Ticant could  be scoommodated.  The LXs have already

vorendered  surplus. He further submitied that there
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